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IN THE CENIRAL ADMINISTRATIVE TRIBUMNAL, JAIPJR BENCH, JAIPIR,

0.A,M0,182,/94 Dt. of order: 13.5,94
Babu Lal Bdragi s Applicant

Vs,
Union of India & Ors. : Responients

Mr .Rijesh S . Mutha Counsel for applicant

0

CORAM:
Hon'ble Mr.Gopal Krizhm@, Member(Judl.)
Hon'ble Mr,0,P,Sharmd, Member (Aim,).

PER HOW'BLE ME.GOFAL KRISHNA, MEMBEF(JUDL.).

Applitant Babu Lal Baragi, hdas prayed in this 3pplicétion
under Sec,19 of the Administrative Tribunals Act, 1925, for a
direction to the respondesnis to continue him on the post of Extra
Departmzntél Branch Post Master @t willage Gurdjiya Khurd, Distt,
Jhalawar,'till regularly selected canlidates are not available,
He has further prayed that regular pay scale with effect from

the date of @ppointmznt be given to him 2nd he 3hould be consi-

dered while szlecting caniidates for regil2r a@npointment.

2. We have hedrd the learned coﬁnsel for the applicant ani
have gone through ﬁhe records, The contention of the applicant
is that the applicant was appointed a= Extra Depiartmental Bra@nch
Post Mister vide communication dated 7,9,.92. However, he had
started working from 13.8.,92 on & mcnthly salary of R,275/- plus
Dedrness Allowance, He claims tgat he has the rejuidite quali-
fication for @ppointment to the post. Since fresh applications
were invited by the rezpondent Na,3 vide Annv.A-4 for that post,
he is agprehensive that his services miy be dispensed with., The
applicant may also apply for the post as per Annx.A-3 dated
16.12.,23, However, the applicant miy make a representdtion also
to the concern=d authority as to his grisvance within @ period
of one month from tolay ani the concerned authority is directed
to decide the fame with due Sympathy as per rulegwithin a month‘

of the receipt thereof,

3. The 0.A, stands Jdecided accordingly at the admission

stagf)

! Ceiashise ’]
(0.P.Sha ) (Gopal Krishna) ‘

Member (A) ., Member{J) .




